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(c) As the processing of some work
01, .fSnfftfer i i W M l  w f r  »  
cently an& on i  iliwSfte W»is, it 
not made ‘any reduction in the cost, so 
far However, the systems have brought 
efficiency iŝ o the work and ĥ ve helped 
the i»ftnage*nent in keeping their work* 
men better informed on details of their 
wages etc.

A ward of Contra** of w *rk o( C hajrt- 
mari Mine, by Hindustan Copper 

Lim ited

5 m .  SHftT D. ft. PANt>X: Will the 
Minister of STE?EL AND MINES be 
pleased to state:

U) whether there is any proposal with 
H industan Copper L im ited/K herti 
Vopper Project to aw ard the w ork of 
Chandm ari Mine on contract and if 
so, who are the parties with whom 
negotiation is going on or likely to 
take place;

(b) whether woikmcn employed at 
Kbotn and Kolihan Mine h'avc by now 
gained sufficient expeiience and expartise 
from foreign consultants and agencies; 
and

(c) if so, the reasons why gained ex* 
penepce cannot be utilised and work 
completed departmentally under the con
trol of Khetri Copper Project?

THE DEPUTY MINISTER IN THE 
MINISTRY QF STKEL AND MINES 
(SHRI SUBODH HANSDA); (ft) to (c). 
Ihcre is no proposal for the award of 
work for Chandmari Mine on contract 
Ih e  development of this mine will be 
done by Hindustan Copper limited 
themselves.

Correction of Answer to USQ No. 660 
dated 26-7-1973 Re. Plans for Increasing 
production and Profitability of Kerry |n- 

dnstry

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY , INDUSTRY 
(SHRI SIDDHESWAR PRASAD); J

26th July, 1973 to Unstarred Question 
No. *60 re&&&£& *htM M r d m
Pm # M i  ^  y m M i t y  of m m
Industry. fVtfced 111 UMofy. See Mb. 
Lf-5569-A/T3.1

I also lay on the Table a Statement 
giving reasons for delay in correcting the 
reply.

Statem ent

“The incorrectness of the informa* 
tton furnished in reply to part (a) of 
the Unstarred Question No. 660 came 
to our notice later while dealing with 
another similar Parliament question and: 
hence the delay in correction”.

12 26 hrs.

PAPERS LAID ON THE TABLE

R f v i f w s  a n d  A n n u a l  R e p o t s  o f  
M \ c h i n e  T o o l s  C o r p o r a t i o n  o f  
I n d i a  L t d ,  A j m e r  a n d  H i n d u s t a n  
M a c h in e  T o o l s  L t d  . B a n g a l o r e  f o r  

1971-72

THE MINISTER OF HEAVY IN 
DUSTRY AND STEEL AND MINES 
(SHRI T. A. PA I). I beg to lay on 
the  Table a copy each of the follow
ing papers (Hindi and English ver
sions) under sub-section ( 1) of sec
tion 619 A of the Companies Act, 
1956:—

(1) (i) Review by the G overn
m ent on the working of th e  
Machine Tools Corporation 
of India Limited, Ajmer, for 
the year 1971-72.

(il) Annual Repork of th e  
Machine Tools Corporation 
of India Limited, Ajmer, tor  
the year 1971-72 along w ith 
the A udited Accounts apd 
the  comments of the  Comp
tro ller anil A uditor General 
tlifereOn. [P riced  in  Library. 
See  Ifa. L*-&556/73].

f t )  {!) m r v & r  %  tife <&Veffe- 
ittertt o k  m  wotftin* 01
HKfeMttt! a f e f e *  M



Lim ited,, ^ o i a lo r e ,  for the y*®r W l-7 2
year 1671-72, w*&  Audited Ac-

and *h* comments of
d i)  A nnual .Report of the ^iw nptrelier and Auditor
Hindustan Machine Tools p en e r^ l thereon. [Placed tn
Limfted, tW galo re , fo r the Jj&rajy. See No. LT-
year 1971-7? along w ith the 5559/73].
Audited Accounts and the
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comments of the Comptroller 
and Auditor General thereon. 
[Placed tn Libiary See No. 
l/r-5557/73]

S t a t e m e n t  o p  C a s e s  i n  w h ic h

I ©WfcsT TFNDERS WERE NOT ACCEPTED
b y  I n d ia  S u h p l y  M i s s i o n , L o n d o n  

a n d  I n d ia  S u p p l y  M i s s i o n , 
W a s h in g t o n

T H r MINISTER OF SUPPLY 
(SHRI SHAII NAWAZ KHAN): I
beg to lay on the Table a state
m ent of cases in  which lowest ten 
ders h<nr not been accepted bv the 
India Supplv Mission London and 
India Suppl\ Mission, Washington 
foi the halt \ i a i  ending the 30th 
Juno 1973 I Plated xn Library 
See No LT-5558/73].

Rf/VTEW AND AVNUAL REPORT OF NA 
TION \L  M i n e r a l  D e v e lO p m f n t  C o r 

p o r a t i o n  L td . ,  N e w  D e l h i  f o r  
19*1-Hi

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HAMSDA^ I beg to 
lay o« the Table a copy each of the 
following papers (Hindi and English 
versions) under sub section ( 1) ot sec
tion 619A of the Companies Act, 
1956 —

ft) Review t y  the Government 
on th e  working of the Na
tional M ineral Development 
Corporation L im ited  New 
Delhi, for the year 1971-74.

N o t i f i c a t i o n s  u n d e r  C o n t r a c t  L a b 
o u r  (REGULATION AMD ABOLITION) 
A c t ,  A n n u a l  R » * o r t  o n  w o r d i n g  o f  
E m p lo y e e s ’ P r o v i d e n t  F u n d  a n d  
F a m i l y  P e n s i o n  S c h e m e s ,  a n d  E m -  
p l o y e l s  P r o v i d e n t  F u n d  ( T h i r d  

A m e n d m e n t )  S c h e m e , 1973

THE DfiPUTY MINISTER IN T&E 
MINISTRY OF LABOUR AND RE- 
HABILITION (SHRI G VENKATA- 
SWAMY) I beg to lay on the Table -

(1) (a) A copy each of the fol
lowing Notifications (Hindi 
and English versions) under 
sub-section (3) ot section j5 
of the Conti act Labour (Re
gulation and Abolition) Act, 
1970 —

(I) The Contract Labour 
(Regulation and Aboli
tion) Central (Amend
m ent) Rules, 1972, pub
lished in Notification 
No. G.S R. 1649 in  Gawatte 
of India dated the 30th 
December, 1972.

(II) The Contract Labour
(Regulation and Aboli

tion,) C entral (Amend
m ent) Rules, 107&, pub
lished ih Notification No 
G.S.B 200 in  Gazette of 
India dated the  24th 
February, 1973

(u i) The C ontract Labour 
(Regulation and Aboli
tion) Cpptrgl (Amend
m ent) Rules, 1979, pub- 
fe h td  in  NMifiotftttm 
lft>, QMM. m  in  G azette
0  Indifc , dated  * u  
*ftn% 10*


